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Judgement

1. Mr. Mohanty, learned advocate appears on behalf of petitioner and presses for hearing and order.

2. Mr. Pati, learned advocate appears on behalf of opposite party no.6 and Mr. Dash, learned advocate, for opposite

party no.9. They both pray for

extension of time to file counter.

3. Mr. Sharma, learned advocate, Additional Government Advocate appears on behalf of State and Mr. Nath, learned

advocate, for the

Commissioner.

4. There was direction in our order dated 18th November, 2022 for issuance of notice to opposite party no.8 as well as

for filing counter. The record

shows there has been good service on opposite party no.8. The A.D. card has been received.

5. Extension of time to file counter granted is peremptory. Counter be filed by 23rd March, 2023. Petitioner may file

rejoinder, to be accepted on

adjourned date upon advance copy served.

6. List on 3rd April, 2023.
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